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LMr. Speaker] 
The questions 1s: 

"That leave be granted to intro-
duce a Bill to continut· the Newi:-
papl'rs (Price and Page) Act, 
1956". 

The motion wns adopted. 
Dr. Keskar: I introduce the Bill. 

lZ.30 hrs. 

INDUSTRIAL (DEVELOPMENT 
AND REGULATION) AMEND-

MENT BILL". 

The Minister of Industry (Shri 
Manubhal Shah): Sir, I brg to mov<· 
for leave to introduce a Bill furth• .. r 
to ami:nd the lndw:trial (Dcvelopml'nt 
and Rrgulation) AC't, 1951. 

Mr. Speaker: The· ques1 ion i~: 

"That leave be granti.-d t" intro-
duce a Bill f11rtt11·r to am<-1td Uie 
Industrial (Development and Re-
1iulation) Ac~t. 1951." 

The motion wus ucloptcd. 

Shrl Manubhal Shah: Sir. I int•o-
ducet the Bill. 

1U1 bn. 

INCOME-TAX BILL. 1961--Contd. 

Mr. Speaker: The HoUBe will now 
proceed wtth further clau~-by-clause 
corulderation of lhe Bill to consoli-
date and amend lhe law relatina to 
income-tax and super-tax, as reported 
by the Select. Committtt. Time allot-
ted 11 ten houn out ot which 8 hour.1 
10 minute. have alreedy been taken. 
The Ume left ill one hour and Kn 
ml nut-.. 

11ui BnJ &aj 81ac1a (Firozabad): 
Sir, I would lib to auaat one thin&. 
bnmedlate)J after thla item the 

motion on the flood situation may be 
taken up because there have been 
widespread floods all over the coun-
try. I suggest that that motion may 
be taken up at least at 3.30. 

Mr. Speaker: We have put it down 
for 4.00 P.M. There are Supplemen-
tary Demands for Grants. They have 
to b2 passed. Let us see. 

Shri S. M. Banerjee <Kanpur): 
About the flood situation. Sir, the 
othrr day you were kind e>nough to 
say that we may sit on another day 
for an hour or two. 

Mr. Speaker: If it is nccr. -;:ary. 
LPt us see. 

Shrlmati Parvathl Krioihnan (C'.iim-
hatorel: W<' must have at k;;st iour 
hours for this discussion. 

Shrl M. R. Masani (Rane: hi-East): 
How much t lllll' did you say, Sir, was 
JC'rt for tlw clausl'-by-clauSf' considera-
tion of the Income-tax Bill? 

Mr. Speaker: One hour and tlfty 
minutes. 

Shrl M. R. Ma.uni: If I ma~· recall, 
Sil', tht'Ce hours werr allotted !or 
clause-by-clause consid<>ration of 
which only 45 minutes have been 
availt'd of. We arl' on clause 12. 
There are hundreds of clauses in the 
Bill. I am afraid, we need more time 
if we are to d;i justice to the mea-
sure. 

Mr. Speaker: I find here that ll'le 
total time allott.c-d was ten hours out 
o.f which 8 hours and 10 minutes 
already been availed of and the 
balance is only 1 hour 50 minutes. 

Slu1 M. a. Muaal: Three hours 
were kept r0r the clause-b7-clauae 
consideration. That should not be 
dimin.l.sbed. 

Mr. 8.-U•: More time was tabn 
ln t1w Int radial. nae time allotted 
wu T boura. 
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